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BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 139 OF 2023
I.LA. No. 855/2023

In the matter of:

Prayag Hospital & Research Centre Pvt. Ltd. ..Applica
Versus

Union of India & Ors. ...Respondent

REPLY ON BEHALF OF ASSISTANT COMMISSIONER OF
POLICE, GAUTAM BUDDHA NAGAR

|, Arvind Kumar, aged about 58 years, S/o. Raghuvar Singh,

presently posted as Assistant Commissioner of Police, Gautam

Buddha Nagar do hereby solemnly affirm and declare as under:

1. That in the above-noted capacity, | am well conversant with

the facts and records of the present case and am authorized

to swear the present affidavit.

2. That the present case has been instituted by M/s Prayag

Hospital & Research Centre, alleging that weddings and

events conducted at the Community Centre, Sector-41,

Noida, generate noise pollution exceeding permissible

limits, thereby posing a significant concern for the well-

being of patients admitted to the hospital.

That the matter was listed on 04.12.2023 and 08.05.2024 and the

Hon'ble Tribunal was pleased to pass the following order.
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Order dated 4.12.2023:-

| ‘PARA “8” We have gone through the report of the Joint
Committee. In the report it has been mentioned that ared
adjoining Prayag Hospital and Research Centre has been
declared ‘Silence Zone'. Ambient air quality standards in
respect of noise in ‘Silence Zone” are 50 DB (A) Leg during
day time (06.00 am to 10.00 pm) and 40 DB (A) leq during
night time (10.00 PM to 06.00 am). In the report the Joint
Committee has mentioned that observed values of ambient
air quality in respect of noise in the Silence Zone’ in
question during day time were (i) 68.6 DB (A) in front of
Prayag Hospital Main Road, (ii) 57.1 DB (A) near back side of
Hospital and (iii) 71.1 DB (A) RWA gate near Prayag
Hospital. It has been mentioned in the report that the
monitoring was done in the afternoon when no event was
going on during the monitoring. It is thus evident that the
Joint Committee/UPPCB has not done any monitoring during
night time particularly during organization of any event in
the community centre.

II. PARA “10”A copy of this order, along with a copy of the
application and documents attached with the same be
forwarded to the CEO, NOIDA, the Member Secretary, Uttar
pradesh Pollution Control Board (UPPCB) and the Senior
Superintendent of Police and the District Magistrate,

Gautam Buddha Nagar by e-mail for requisite compliance.
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Order dated 08.05.2024:.

lIl. PARA “5” In the meanwhile respondent no. 4 is

restrained from making any

booking for any wedding celebration or any other social
event in the

Community Center, Sector 41, NOIDA except on submission
of undertaking that there will be no outdoor playing of any
music/loud speaker outside the Community Center and in
the silence zone for any purpose.

IV. PARA “6” However, this order will not bar playing of
music/loud speaker inside the Community Center in
accordance with the Noise Pollution (Regulation and
Control) Rules, 2000.

V. PARA “7” The District Magistrate, Noida and Senior
Superintendent of Police, Noida are directed to take
requisite steps for ensuring that no music/loud speaker is

played outside said Community Center and in the silence
zone.

. It is expedient to submit that in compliance with the
Hon'ble Tribunal's directions dated 04.12.2023, wherein
specific restrictions were imposed, the Assistant
Commissioner of Fi’oiice -1, Noida- Gautam Buddha Nagar,
has issued instructions to the President of the Resident

Welfare Association, Sector 41, Noida, the NOIDA Authority,
and the Regional Officer of the Uttar Pradesh Control Board
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